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In pursuance of the provisions of Clause (3) of Article 348 of the Constitution of India, the
Governoris pleased to order the publication of the following English translation of “The Uttarakhand
Water Supply and Sewerage (Amendment) Act, 2011’ (Adhiniyam Sankhya 08 of 2011);
As Passed by the Uttarakhand Legislative Assembly and assented 10 by the Governor on
April 04, 2011. :
No. 119/XXXV I(3)/2011/19(1)/2011
Dated Dehradun, April 08, 2011
NOTIFICATION
Miscellaneous '
WERAGE (AMENDMENT) ACT, 2011

WATER SUPPLY AND SE

THE UTTARAKHAND
No. 08 oF 2011)
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: Act
Enacted by the Uttarakhand State Legislative Assembly in the 62" year of the Republic of

India, as follows :--

Short Title and 1. (1)

Commencement This Act may be called The Uttarakhand Water Supply and Sewerage

(Amendment) Adhiniyam, 2011.
(2} Itshall come into force at once.
:e";?_“d"‘:m of 2. Insection 4 of the Uttar Pradesh Water Supply and Sewerage Act, 1975 (as
on applicable to the State of Uttarakhand) hereinafter referred to as Principal Act :
0] in sub-section (2), for clause (a), the following clause shall be substituted;
namely :--
“a) a Managing Director to be appointed by the State Government;”
(i) aftersub-section (2), the following sub-section shall be inserted; namely--
“(2-a) Notwithstanding anything contained in the Uttar Pradesh State Control
Over Corporation Act, 1975 (U.P. Act No. 41 of 1975) (as applicable to
the State of Uttarakhand) or in any directions issued thereunder, the
member referred to in clause (a) of sub-section (2), shall be appainted

amongst the persons possessing such qualification and experience
and in accordance with such manner as may be prescribed.”

f&z‘i‘;’n‘gw"ism 3. Notwithstanding anything contained in any Judgment, Decree or Order of any

existing Coun, the provisions of the Principal Act as amended by this Act shall apply also
vacancy in respect of a vacancy in the post of Managing Director, existing from before the
commencement of this Act.

Explanation--The expression “Managing Director” shall have the meaning
assigned to it in the Principal Act.

Repeal and 4 (1) The Uttarakhand Water Supply and Sewerage (Amendment) Ordinance,
savings 2011 is hereby repealed.

(2) Notwithstanding such repeal anything done or any action taken under the
said Ordinance shall be deemed to have been done or taken under the
corresponding provisions of this Act.

By Order,

RAM SINGH,
Principal Secretary.
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